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1. On 26.9.94 the csss was called tuice.
But none was present. At that time 1t~ﬁﬁ:"
recarded that one mors eppertiémity be given

" te the applicant te present his céss and 1n~J

gase if he is not appearing on the next éatu o

of huaring the case would be diauissnﬁ faw

;‘dofault at the admissicn stage itttlf.

2. Since ‘none sppeared en b-naxr of thu
spplicant even to-day, the DA is dismissed ‘ ’

'%fat default and non procccutien at tna adnisuitu ;; ~;{
stage itself., Ne costs. s 7
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